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) IN THE HOM BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
o Wt,cl:.t:\i : SITTING AT LUCLKNOW,

Writ petition Noe of 1985,

Blijal Bingh Rana aged about 38 years,
son of late ghri Pritap Singh Rana,

A.C,I,0,=II,Subsidiary Intelligence

0 i £
" fny

g, Burean, MiiA, Govermmen§ of India,

; 67, Mall Avenue, Avas Ewam Vikas Colony,

Lucknow,
PETITDONER,

le Union of India through The ecretary,

2o The jAssistant Director, \

Subsidiary Intelligencs Bureau,

MHA, Govermment of India,Uttar Pradesh,
110, mALL RoOAD —

Lucknow,

3, The Deputy Central Intelligence officer,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

Sitting at Lucknowe

3 QO L'“ B n OO
\ Celie ANellO6 (W) of 1985

\\

In res -\ .

yrlt Petition Noe L C “ of! 1985,

v
Y
Bijal Singh Rana = = = = = = = = = = = = =« applican tePetitioners

Versus

Union of India an§ others = =« = = = = = = = (QppeParticse

7
APPNICATION FOR STAY
The applicantepetitioner most respectfully stated
&S under =
B That for the fac easons gnd circumstgnces &5s
' disclosed in the gzccompanyingd writ petition, the operation

A of the impugned order dated 23\5.1985( psnnexure LI:».‘L’)
may kindly be stayed till the fixial disposal of the instant

writ petition to meet the ends of \justicee

N

Lucinow,dated

Ra 1- T}';;‘f.,L{ )

o \  AdJocate
May y 1980, Counsel\for the petitioner,.
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Hon" Mr, Justice Kamleshwar Nath,V.C. Nehee e Ui s 11"\
Hon' Mr. K. Obavyva, A.M. ’ CHur, ,ml‘(, Bl # iliegle)
' : | P S

Shri V.K. Chauadhary couﬂsel, appears 4 : * L
on behalf of the respondents. Wy
None appears for the petitioner. ,
Issue notice to the petitioner and his
courisel as well by name.
List this case. for admission on 2'9.’1.5;90.
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IN THE HON'BLE HIGH COW&? OF JUDICATURE AT ALLAHABAD, -/3
SITTING AT LUCKINOW,

Writ petition No. of 1985,
Bljal Singh RaNg = = = = = = @ w = w = o o o Petitioner,

Versus

Union of India and others = = = = = o = = = - = OppePartisse

AMVEXURE Nl

Extract copy of appointment order dated _ 151041971

Noe 1/TRG=GI /71( 2)
INTELLIGENCE BURREAU
(Ministry of Home pffairs )
Gov te & Indiae

New Delhi=-1, the

15 oCcT 1971

et Ths undersi%ned has sppointed the following candidates
7 :as Assistant Centra Intelligence Officers Grade-II(Genl)
P temporarily with effect from the dates indicated against theip
g ' Dames on the terms and conditions mentioned in % he offer of

“ appointment issued to theome .

2e They should see the Assistant Director (adm)for teking 1
oath of allegiance,if not already taken.

SsliCe Naus ~Rate of joining 1,B, |
1l to 44, X X X X X :

45, Bljay Singh Rana 2069471 F.N, ~
SW/ 46 to 51 X X X X X X x X ,

sde Illegible
| . ( M.I1,8,IYER)
TO, Asslstant Director

Shri Bijay singh Rana
' ACI GreII

C/0 Director, N.P.A. ABU
Ravat(5e10e71) ‘

/True extract copy /




IN THE HON'BLE HIGH @OURT OF JUDICATURE AT ALLAHABAD

SITTING AT LUCKNOW,

Writ petition No, of 1985,
Bijay Singh Rena = = = = = = = = w o = o - - Petitioner,
Versus
Union of India and others = = = = = = = o o OppePartics,
ANNIEXURE Noe & 2 ‘

Sir,
With reference to your Memo eNO oL =1/L S(ADM )

/84=85-18~19 dated 1243485 regarding explanation for abcence

from 4.3.88 to 11.3.85, I am to subuit as under

aplgr_" 1) That my presence at my villzge was essential at Holl
) .'due to the first festival after ceath of my brothept s wife,

I received g message of this efxect 0N 2¢3e85 after noon znd

1eft for my village ( not Jhansi as reported to you)eIn

“fo,’ these circumstances T could not inform your good office,
hw"’/

=23 It is requested that T may kindly be sanctioned 3
day‘*‘ C Lo on 4 3.85 8 3 85 and 11.0.850

- I am sorry for
& !Séjzﬁﬁ///' the inco nvin;ence caused to you and beg Jou exercise for

the aid irregularity.
fours faithfully |
sde
12/3/85,




G

Lucknow,

.2.

3e He is infrormed that an enquiry will be held only
in respect of thoss artigles of charge as are not admitteds
He should, therefore, specifically admit or deny each articl

of chargee

4, ghri B.S.Rang is further informed that if he does
not submit his written statement of defence on or before
the date specified in para = above, or does not appear in
person before the enquirying officer / authority or othef-
wise fails or refused to comply with the prbvisians of
aule 14 of the CCS (CCA)Rules,1965 or the orders/direction
issued in pursuance of the sald rule, the inquiring

authority may hold the inquiry sgainst him eX partes

5, Attention of Shr. B.S,Rang is invited to Rule 20
of the CCS(Conduct)Rules,1964, under wiich no Government
of servant shall bring or:attempt to bring any political
‘Qr outside influence to bear upon any superlor authority

to further his interest in fespect of matters pertaining

- to his service under the Government, If any representatior

is received on his behalf from another person in respect

of any matter dealt with in these proceedings, it will be
presumed that shril B,S,Rana is aware of such g repre sent af
and that Lt has been made at his instgnce and action will

be taken agginst him for violation of Rule 20 of the CC8
(Conduct(Rulesy 1964,

The re - 2 M |
recelpt of the Memorandum hay be acknowl edged

sde
( RENUKA MUTT00)

, Asslstan
S t Director

ACIO-TI§G) ¢/0 DCTO(Ls/cT)
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IN THE HON'BLE HIGH COURT OF JUDICATURS AT ALLAHABAD

SITTING AT LUCKNOW,

Writ petition Noe of 1955,
Bljal Singh Rena = = = = = = = @ = = = . Petitioner,
Versus
Union of Indig and others = = = = = = « = - OppeP artie s,

CONFIDENTIAL

No e 3/PFL/EST/75( 43)

Subsidiary Inteliigence Bureau,
MHA yGovteof India,

Uttar Pradesh

Lucknow the 22 APR 1985,
_MBMORANDUN

The undersibned proposes to hola an enquiry aoainht
Shri B, S,Rana ACIO -II(G) under rule 14 of the Central

Civil Services (Classification, Control and Appeal)

/ P éﬁg Rules, 1965 The substancs of the lmputations of mis=

\{?fégiéﬁs\ conduct or misbehaviour in respect of which the inguiry

“1s proposed to be held is set out in the enclosed

statement of articles of charge (Annexure I)e A ftétenwnt
of the imputations of misconduct or misbehaviour in sup port

of each gngicle of charge is enclosed (Annexure II)e A

list of documents’by which, and a list of witnesses by whom,

the articles &f charge are proposed to be sustained are

also enclosed ( Annexure III),

2e  Shri B.S.Rama 1is directed to submit within 10 days of
- the receipt of this meuorandum s written statement of hig

defence znd also to state whether he desires to be heagrd in

f

persone




AN NEXURE =T

Stateuent of articies of charge framed sgginst

Shri °B,S,Rana 4ACIO=II(G)

That the said shri B.S.Rana left the station

.
On 2,385 without any prior information and
pernlsion of the competent authority znd remained

absent unauthorisedly from 4.3.85 to 11le3.85,




AVNERURE~IT - kS

Statement of imputation of misconduct or
misbehaviour in support of the artlicle of charge

fremed against Shri B.S.Rana ACIO=TI(G)e

That he léft the s tation on 2,3,85
without any prior informgtion ang permi ssion
of the competent authority and remsined absent
unauthorisedly from 443485 t0 11e3485. He has
violated the Govte instructions contained in cCs
(Leave)- Rules,1972, He has slso violated the
Instruction contained in IB Hqrs, MemoeNoe 4/G-

IV/84(29)-867 dated 72,85 circulated vide SIB

Hgrse Lucknow endorsement no. L-14/Adm/81(1)
dated 1642484,
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ANNEXURE = III

List of documents by which the articles of
charge framed against ghri B,S.Rana are

proposed to be sustainede

i) IB Hqrse Melioe Noe 4/CIV/84( 29)=463
dated 742485 circulated by SIB Hqrse
endor sement NoeL=14/4dm/81(1) dated
16,2484,

11) His explanation dated 123485 zddressed

to DCIO CI/LS,Lucknowe




In the Hon'ble High Court of Judicature at pllahebad,

S1tting at Rucknows ‘J/’««
¥ /QA,
Wrlt Petition Noe of 1985,
Biljal singh Rana S ®®®a®e=a-=-a«.petitioner,
| Versus
Union of India and others = = = = = = = = - . Opp ePartiess
" ANNEXURE __Ng.i ff
CONFIDENTIAL

No e 3/PFL/EST/75( 43)
Subsidiary Intelligence Buresu
(Ministry of Home Affairs)
Governuent of India
UttarPradeshe
g -~ Lucknow,the 23 MAY 1985,

Q3DE3

WHEREAS Shri B, S,Rana, ACIO=II(G) posted at

the S.I.B.qusoLucknow was cerved a charge sheet

# conteined vide our memo Noe3/PFL/EST/75(43) dated 22.4.1985

ju,w
” under rule 14 of CCS (CCA)Rules, 1965 with the article of
‘ ¢ charge prior information and permission of the competent

. (VI .

\ c7/ authority and remained absent unautiori sedly from

4,3¢1985 to 11e341985,

WHEREAS shri B.S,Rama in his written statenent
of Defence submitted on 14561985 to the undersigned accepted

and admitted the agbove mentioned article of charge,

AND WHEREAS on ecareful conslideration of the

written statement of defence submitied by ghri Rana and

after taking into account the 8vidence avallable on record
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the undersigned as disciplinary aut hority now, THEREFORE]

orders that the pay of shri B.S.Rana isreduced by tw:

w

pay of Rs, 425=15-530=EB=15=560=20=600 for g period of
one year with effect from the date of issue of this
ordere It is further decided that shri B.S.Rang will not
earn lncrement °f pay during the period of reduction znd

that on the exXpiry of the period of one year, the

reduction will not hgve the affect of postponing his futur
b P £

Increments of paye

Sde
ag/s
(L ENUKA MUTTOO)

| . : " .
| stages from Rse600/= to R35e560/= in the time scale of
Assistant Director.

Shri B,S.Rana
N ACI""T’(J)
+74 I U.(LI/uu),LUC\HOW.
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IN THE HON'BLE HIGH COURT OF JUDI CATURE AT ALLAHABAD ;
SITTING AT LUCKHOW, {
|
Writ petition Ho, of 1285,
Bijgl Singh Rang = -‘- ---------- Petitioner,
versus
Union of India and others = = = = = = = - = OPpePartiese

\ TO o

The Assistant Director (4)
S-IoB- (UP ) ,Luc;xn(}w. ®

(Through preper channel)

R/Madame

With referece fo your meuo noe3/PFL/EST/76(43)
dated 2244485 I wish to state as under ;-
le I accept and edmit Ehé charge under refer<nce, I had

already narrated the circumstances in nmy explsenation

and 12,385 which forced me to commit this irregularity

ce It is first time ip my service tenure when this

irregularity had been comuitted by mee Irequest you

to consider this fact before awardlng any pengltye

Thanking you in anticipatione

yours faithfully,
 sde
1/5/85
( B,S.RANA)

ACIO=-II/CI
LUCLDOW.




1985'),‘(
B %5,

L & & 'Hmy ccj}:n 1)(
- S, ALLAHA p
\ b £l

)*&_)‘

\v‘—’

In the Hon'ble High Court of Judmc;%huré €,wllah<~ba(1,

S1is ting at . Lucknow, : \

0

Writ Petition Noe of 1985,
Bijal Singh Rang = = = = = = = = - - = - m = o petitioner,
¢ Versus {
," Union of India 2nd others = = = = = = = = = = . OpPePartiese
AFFIDAVIT

I, Bijal singh Rana, aged about 38 years, son of
late shri Pratap singh 3ana, 4.C.I.0,=II,Subsidiary
Intelligence Bureau, MHA, Govermment of India,67,Mall jvenue,
Avas EVam Vikas Colony,Lucknow, the deponent, do hereby

solemnly zffirm and state on oath as under ;-

- 1. That the deponent is petitioner himself in the above=
noted case and as such he is fully conversant with

"y the facts as stated hereinbelowe

S
e That ths contents of paras |, 4 tv 14, Q o) ‘2?"

% <

—

”'\ﬁgﬁ of the accompanying writ pet;tion are true to gy
. AR\
. Y el )
E/)}Q " personal knowledge, those of paras q 3 ,;j;q)q_ﬁ;} 5@,‘
Jert
5] =B

@b

b lulwe by (A awt b bohue -
‘\ a.r%é_tfm& and paravraphs le, ’7 9‘0 2)
M%mﬁ«m
«s»“.bw ~ 9 3@9_1@1-9[ oXO pdr‘t of it is

false and nothing material has been concealed, so

help me Gode

3 - —_ B
Se That Annexure Nose T ‘—@ V - are the true
copies of their respective originals, & <
Q@S
2O2—

‘ | peponent




\ a
| e A
) 02 ®
Q/ |
/ L)
2
VYerificat ion
- I the above named deponent do hereby verify that

the contents of paras 1,2 and 3 of this affidavit are
true to my personal knowledgeello part of it is false and
nothing material has been concealed, so help me Gode
v
ZSS v
1 Lucznow,dated ~ Deponent
(-
S o
‘ May 2.5, 1985,
I identify the deponent who has signed

befors mee

gte

Solemnly affirmed before me onZéy%kkézé'df 7A;pm by the
deponent who is identified by gri  Raj Kumgr,

Advocate,High Court,Lucknow Bench,,Lucsnowe

I have fullysatisfied myself by examining the
deponent that he hgs understood #he contents of this

affidavit which has been readover and explained to him

by mee

i
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In the Hon'le High Court of Judicature at Allahabad /4|

Incknow Bench, Lucknow,
Wit

Writ Petition No,2621 of 1985,

Bijai Singh Rana v e e e e Petitionenr,

Vergus

Union of India and others , . . Regpondents,

Counter Affidgvit on behalf of Regpondentg,

I, Mrs. Renuka Muttoo, aged about 35 years,
w/o. Shri S.K. Muttoo, Assistant Director In-Change
of Eglablishment at the Hqrs of SIB, Iucknow do here-
by solemly affirm and state on oath as unders-

1. That the deponent is opposite party No,2,
in the instant writ petition and is fully acquainted
with the facts of the case. The contents of the Writ

Petition have been read over gnd its para-wise reply

is as followgs=

2. That the contents of para one of the writ
petition are not disputed,

5 That the contents of para 2 of the writ
petition as stated are denied, It is further submitted
that "Appointing Anthority™ has been defined in mile

&

0.0.contdooz
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) 2(a)(1i1) of the CCS(CCA) Rules, 1965 as “The antho- %«/
N ;

rity empowered to make appointments to the post
which the Government servant for the time being holds."

The petitioner is holding a Group-C (fomerly caglled

B J

(lass-TII) post at the Hqrs of the Subsidiary Intelli-
gence Burean, Iuclnow, For this post, Assistsnt
Director/Jt, Assistant Director/Central Intelligence
Officer (Establishment) at SIB Hqre, is the gppointing
anthority as per entry in colum 2 of Part-II of the
Schedule attached to the CGovt, of India, MHA Notifi-
cgtion dated 16.3,72 (S.R.0.1137) - Amnexure-€-|,The
deponent, being A.D. In-charge of Egtt, at SIB Hgrs
wappointing w—
at Iuclmow is, therefore, the competent/anthority of

v Assistant Central Intelligence Officer ( Grade-II),

4, That the contents of para 3 of the Writ
Petition as stated are denied, It is further sub-
mitted that the deponent is authorised to appoint an
Assistant Centrgl Intelligence Officer (Grade-II),

' That the contents of para 4 of the Writ

Petition need no comments,

1 6. That with respect to contents of para 5 of
the Writ Petition, it is stated that the petitionenr
was called by the respondent No,3 in the Control Room
on 2,3.85 for the purposes of duties in view of the
general eleétions and he was freed in the gftemoon,
on the same day much before 4 P.M,

Te That the contents of paras 6 of the Writ

Petition as stated are denied, The contention that
\ ¢ - ..+  ‘the petitioner tried to contact the respondent No,3
=== on 3,3,85 is false, The respondent No,3 was con-

tinuously available on phone on 3,3.85,

Mfﬁ: ...%ntd........:s.
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8. That the contents of para 7 of the Writ

Petition as stated are denied, It is further stated
that the Govt. servants are required to take prior
periission before legving the Station and it is also
obligatory that their leagve must be sanctioned before

they actually proceed on legve,

9. That the contents of para 8 of the Writ
Petition are not disputed. The explanation regarding
unauthorised gbsence was submitted by the Petitioner
in writing on March 12, 1985 which was forwarded to

the Assistent Director, Iucknow for necessary action,

10. That the contents of para 9 of the Writ
Petition as stated are denied. The petitioner re-
magined absent from March 4, 1985 to March 11, 1985
with working days on 4th, 6th, 8th and 11th of March,
1985, It is relevant to mention here that during that
period all legve was banned due to General Elections
and a Circular to this effect was issued by the Hqrs, |
Unit, Delhi, The departmentgl circular was received
on Feb, 18, 1985 in the office of the respondent No,3
and the same was circulated among the staff on the
game day i.e. Peb, 18, 1985 and the petitioner was
aware of this circular, The petitioner is a senior
officigl with 13 years of service, and his contention
that he was unaware of the cireular, which was a

matter of common kmowledge, is not acceptable,

11. Tat the contents of para 10 of the Writ
Petition are not disputed.

12 That with regard to pars 11 of the Writ
Petition it is stated that the change-sheet under
Rile 14 of Central Civil Services (Classification,
Control and pppeal) Rules, 1965 was served on the

L T R
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petitioner vide Order No,3/PFL/EST/75(43) dt, April
22, 1985 on the ground that the petitioner left the
Station on March 2, 1985 without prior permigsion

and prior information of the Competent Authority. The
petitioner remained gbsent unauthorised from March 4,
1985 to March 11, 1985,

15 That the contents of para 12 of the Writ
Petition as stated are denied. ' The petitioner had
never met the deponent in comnection with the de-

partmental proceedings under reference, The peti-

tioner's contentions are false and bageless,

14, That with regard to para 13 of the Writ
Petition, it is stgted that the petitioner gecepted
and admitted the charge-sheet served on him vide his
written statement of defence submitted on Mgy 1, 1985
(innexure Mo.5 of the Writ Petitien);

154 That the averm ents in para 14 of the Writ

Petition as stated gre not denied,

16. That the contents of para 15 of the Writ

Petition need no comments,

T That the contents of para 16 of the Writ
Petition are denied, According to Central Civil
Services (Classification, Control =md fpppegl) Riles,
1965 and Centrgl Civil Services (Conduct) Rules, 1964,
action can be tgken against Govi, servants for un-
apthorised gbsence. In ithe present case, the
Petitioner gbsented from auty without prior permission
and without intimation, despite the fact that &
departmental Circular was received on Feb, 18,1885
and the same was circulated among the gtaff on the

same day, banning legve of gl1 kinds, due to Genergl

;.Con'bd.. 05‘0
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Elections. The petitioner was fully aware that o i

ban was in force on leave of gll kind, Degpite
this knowledge, the petitioner left the Station,
r Iuclnow, without prior permission which is a serious

offence meriting a major penality,

18, That the first part of para 17 of the Writ
Petition is not relevent in this case, As regards
consideration of the grounds for availing leave with-
> out permigsion, it may be mentioned that the grounds
given by the petitioner were duly considered but not

found adequate to justify the wnauthorised sbsence,

i

f 19. That the contents of parg-18 of the Writ
I petition as stated are denied. The Depgrtmentsl Cir-
cular was received on Feb, 18, 1985 in the office of
the regpondent No,3 which was duly circulated as per
3 normal office procedure, The petitioner's clsim that
he was not aware of the circular, which was a matter

of common knowledge, is unacceptgble,

20, That except Mnexure No,5 the avements of

the petitioner in para 19 of the Writ Petition are :
denied, The petitioner has accepted and admitted the
charges levelled against him ( snnexure No,5) therefore

the question of holding further proceedings did not
arigse, It was clearly stated in pars 3 of the charge-
sheet conteined vide Memo No,3/PFI/EST/75(43%), dated
fpril 22, 1985 that the enquiry will be held only in
@‘ respect of those articles of chamge as are not admitted

2 {Wl&f in a statement of defence to the discipl inary authority
' vide his application dt., May 1, 1985. On consideration

of the written statement of defence as also the evidence
adduced before it, a penglty under Centrsl Civil

V%Jz;
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Bervices (Gassification, Control and pppesl) Rules,
1965 as per procedure laid down in Rule 15, was

imposed on the petitioner,

21 That the contents of para 20 of the Writ
Petition are denied, The petitioner having admitted
the charge, the disciplinary authority was entitled

to impose any of the penalties specified in Rule 11 of
Central Civil Services (Classification, Control and
Appeal) Rules, 1965, without holding further enquiry
as provided in Rule 14 (5)(a) and Rule 15 of Central
Civil Services (Classification, Control and Appegl)
Riles, 1965, |

22. That the contents of para 21 of the Writ
Petition are denied, As per sub=-mule (4) of Rule 15
of Centrgl Civil Services (Classification, Control and
Appeal) Rules, 1965, it is not necessary to give the
Govt. servent any show cause notice in regpect of the

penalty proposed to be imposed on him,

2% That the contents of para 22 of the Writ
Petition are admitted., No show-cause notice was
required to be issued by the disciplinary authority
before imposing the penalty,

24, That the contents of pare 23 of the Writ
Petition as stated are denied, The Assistant Director
In-Charge of Establishment at the Hars of Subsidiary
Intelligence Buream, Iucknow is appointing anthority
and also the digeiplinary anmthority in respect of the
Group-C (Clags-II1) employees wnder the administrative
control of Subsidiery Intelligence Bureasn Hgrs., Inelmow,
ag per entries in columms 2, 3, and 4 of the Part-IT
of the Schedule attached to Govt, of Ingia (MHA)

Notification db. 16,3.72 (S.R.0.1137) (innessne-T).
'...Con‘td...'f.
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& a8 - That the contents of pars 24 of the Writ 6

Petition as stated need no comments,

26, That the contents of para 25 of the Writ

Petition as stated gre denied. Tt is further sub-
v mitted that the Writ Petition is not maintainabie as
the petitioner has exhausted the departmentsl remedy
and therefore the interim order passed by this Hon'ble
High Court deserves to be vacated, The case of the
petitioner regarding promotion will be considered at
the Intelligence Burean Hors and will be placed before
Departmentsl Promotion Committee for consideration as
and when the Departmentel Promotion Committee meets.

27, That the contents of para 26 of the Writ

Petition need no comments,

28, That the grounds taken in the Writ Petition

are untengble, The Writ Petition has no merits and

@ | ;\\, ig liable to be dismissed with costs,
S

‘? ';,\/ ( I,uc}{now, Dated W
NN ML ‘. | {sa
N July 31, 1985,

Deponent,

I, the above-named deponent do hereby verify
that the contents of paras 1 to 25 mnd 27 of this
’oounter-e.ffidavit are true to my own knowledge and the
contents of paras 26 and 28 of this counter-affidavit
are believed by me to be true on the legsl advice
tendered snd no part of it ig false and nothing material
has been concealed, so help me God,
Iucknow, Dated m

July 31, 1985, octont b
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b (U.K. DHAON)
additional Standing Uounsel,
Central Governuent’

N b

wolemnly affirmed beforeme on 3| -—‘[-ﬁg/
W " ; "

at Y'\O aetrs/peme by Mrs. Renuka luttoo,

‘. . »"/‘ + e 1%
twhé depoment whoiis identified by

wri U.K. Dhaon, Additional Standing
Counsel, Caxtral Governuent.

) I have satisfied myself by examining
the depoment that she understands the

contents of I this counter-affidavit

Y v which has been read out, and explained by me.
@ 5ot »
B ANA

. OATH COMMISSIONER _

Allahabad High Court
Lueknow Bench

No ...-.....ﬁ ;)w‘:l ‘3.. »or .
Dm_.»_,.....\f e
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The D>puty Registrar,
High Court of Judicature
( Lucknow Bench ) Lucknow. ,
Please allow inspection of the papers passed below. The application is urgent/
ordinary. The applicant is not a party to the case,

at Allahabad

L]

Full Descri.| Whether | Full particulars | Name of | If applicant [ Otfice
Ot o case pend- | papers of which | person who [IS not a party| report
e s ing or Inspectioh is | will inspect | reason for and i
decided required record Inspection order . i e
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Date [,. . i Signature of applicant or
[0~ Jqé his Advocate

" Inspection commnuced at on @x 198 3
‘ é

Inspection concluded at

Inspection fee paid by the applicant

Additional fee if any
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CENTRAL ADMINISTRALIVE TRIBUNAL
CIRCUIl BENCH ILUCKNOW

R e T AT R D T ST SN

T.Ae NO.1757 of 1987 (T)
(W.P. NO.2621 of 1985)

Bijai Singh Rana eessee Applicant.
Versus
Union of India & Ors epesee Respondents,
29,1,1990
| Hon'ble -Justice K. Nath, V.C.
Hop'ble Mr, K.J. Raman, A M.

The list has been revised, No one is present

on behalf of the petitioner.

Notice was sent to the applicant by Registered
Post as per postal address givemn by him, but it has
returned back with the postal remarqﬁ'\ that the addressee
had beft. The notice issued to the learned counsel

Pl >;|5'ha '_/Zfor the petitiomer, Sri Raj Kumar, is presumed served,
“ & ~ n Z <8
i By

l;l‘

1) S ol In the circumstances this petition is dismissed

for default of the petitioner.
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